OPEN COLRT

CENTRAL ADMINISTRATIVE TRIBUNAL, ALIAHABAD Bench
_ALIAHABAD

DATED: This the 20th of September,l1996

Hon'ble Mr., S.,Das Gupta AM
GRS o' B! Mo T, T Werkat 3w

CIVIL MISC. REVIEW APPLICATION NO, l0R/95

IN
(RIGINAL APPLIC-TICN NO. 956/94

Union of India and - others = = = = = = = = Applicants
C/r\. Sri D,C.,Saxend VERSIE

Rem Béboo Pushkar = = = = = = = = Responacentr-

C/R Ram Sumer Misrs -AND

CONTENMPT PETITICN NQ,12/05 IN

Original Applicetion No, 956/94

Hom B3boo PuShKaT eee = = - = « = o o — Applicénts
cnc others

C/A Sri R.S .Misra VERSUS

Union of India & Others = = = o « - - - -Respondents
C/R H
Sri D_._C_éa xend

RDER ( QRAL )

This application hes been filed by the res-
pondents in OA, N0,955/94, seeking review of the order
dated 20.7.1994 by which @ bench of this Tribunzl had
Cisposed of the aforesaid OA., in limine with a direction
to consider the representstion stated to have been
submitied by the applicent,

In the Review applicstion, it has been stated
thot the forescid direction was given without a2ffording
en opportunity to the respondents to file reply to the
OA. =no , thereiore,orcer dated 20.,7.1994 suffers from
pstent error, In a recent decision in the ccse of Director
ES.I. Scheme,Orissa & another V/s Sabita Nohanty reported
reported in (1995) 30 A, T.C. 131 Fall
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A has specifica ly taken the view that no girection
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can be issued without giving opnortunity to the .
=y doer o f&rccﬂhﬁ
respondents to file counter replybvhi-c_h is violat{we

of the relevant provisions of the Administrative Tribunal
Act 1985 and Administrative Tribunal (procedural rule)
1987.

3. As the aforesaid order was passed

w2thout affording an oguortunity to the res: ondents

to file any reply, the order Hffers from patent error
CKhk v Jesadpre

and is, thereiore, recalled to its original number.

List for admissi on on 4.11._{595-

4, Since the order has been recalled, .
contempt avplicetion 12/95 itself also fails, Notices
issued are discherged, Copy of this order be rccorded

in the contempt arclication,
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